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STATE ENVIRON MENT I M PACT ASS ESSM E NT AUTH ORITY

(sElAA), ODISHA'
(constituted vide order No. s.o. 3387 (E-) Date,li#ifJJ,:lJliHtflrit til'.'i"ent Forest & cc' Govt' of lndia'

Qr. No. SRF'ZI, Unit' lX, Bhubaneswar'7 51022

E-mail : seiaaorissa@gmail.com

Ref. No.
Date ?la's,'td

File No. 22367 11971 -NCM/04-2018

To
The Tahasildar,
Dhamnagar Tahasil
Dist- Bhadrak

Sub: Uteipur Sand Quarry-1 (5.03 ha or 12.45 acres) at Village-Uteipur, Tahasil-
Dhamnagar, Dist-Bhadrak of Sri Babuli Majhi -Environmental Clearance regarding.

Ref: Online Proposal No: SIA/OR/M1Ni2236712018 dated 05.04.2018.

Sir,
This has reference to your Online Proposal No: SIA/OR/MIN/223Wn918 dated

05.04.2018 and letter no. 867 dated 06.03.2018 seeking environmental clearances forthe

above mentioned project under EIA Notification, 2006 and 2009 and subsequent

amendments thereto. The proposal has been appraised as per the provisions under the

EIA Notification 2006 and on the basis of the documents enclosed with the application

such as Checklist, Form-1, Prefeasibility Report, Approved Mining Plan, Environment

Management Plan etc. and observations of the State Expert Appraisal Committee, Odisha.

It is a proposed mining of minor mineral- Sand from Uteipur Sand Quarry-1 located

at Village- Uteipur, Tahasil- Dhamnagar, District- Bhadrak, Odisha over lease area of

12.45 acres or 5.03 ha. The Uteipur Sand Quarry-1 has been negotiated by Tahasildar

Dhamnagar, to Sri. Babuli Majhi vide letter no: 343 d|.24.01.18. The mining plan of the

mining project has been approved by the.'Mining Officer Baripada Circle, Baripada on

12.02.2018. As per the approved mining plan submitted, mineable reserves are 30,000

cum (Proved) of sand during the lease period" Atotal of 150 saplings in five years will be

planted by the project proponent along the approach road and sides of river bank. Project

proponent has earmarked Rs.1.9 lakhs towards environmental protection measures and

Rs.7.5 Lakhs towards Occupational Health and Safety during the lease period. There is no

forest land involved in the lease area. As per the application submitted by thev
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Tahasildar/project proponent, there is no protected area i'e' National Park /sanctuary'

BiosphereReserve,TigerReservetocatedwithinl0kmradius;thereisnolnter-State

boundary and there is no court case / litigation pending against the proiect'

considering the information/documents furnished by the project proponenu

Tahasildar,theStateExpertAppraisal.Committee(SEAC)afterdueconsiderationsofthe

rerevant documents submitted by the project proponent/Tahasirdar have recommended for

EnvironmentalClearancewithcertainstipulations.

The state Environment lmpact Assessment Authority (sElAA) after considering the

proposal and recommendations of sEAC, Odisha hereby accords Environmental

ClearanceinfavouroftheprojectvalidfromthedateofEnvironmentalClearance
accorded upto the rease period as rocommended by the Tahasirdar Dhamnagar vide letter

no. g67 dated 06.03.201g under the provisions of ErA Notification 2006 and 2009 and

subsequentamendmentstheretosubjecttostrictcomplianceofallconditionsasfollows'

StiPulated Gonditions:
ValiditY Period:

1) This environmental clearance shall bevalid forthe lease period as may be granted

by the lease granting authority and coterminous with expiry of the lease period'

Operating Gonditions:

2) EC granted for period of lease with usual stipulations. The quantity loibe extracted

shall not exceed 7500 cum Per Year'

3) The project proponent slrall take prior statutory and regulatory clearance as

required from the concerned authorities in respect of the project, before carrying out

anY oPeration'

4)Anychangeinminingtechnology/scopeofworkingshallnotbemadewithoutprior
aPProval of the SEIAA'

5)Anychangeintheplanofoperationincludingexcavationcalendar'quantumof
mineral to be extracted and waste disposal shall be made only with prior approval of

this AuthoritY.

6) Mining activity shall be carried out as per approved mining plan prepared for this

project.

7)ltshallbeensuredthatsandminingdoesnotinanywaydisturbtheflowpatternof
the river water.

sand quarrying shall not be carried out near the banks of streams within a strip of

115 of the width of the stream bed'

sand mining shall not be carried out within 200 m of any existing structure such as

embankment, dams, weirs, intake structure (s) either for irrigation or for drinking

water purposes, or any other cross drainage structure' ln case of bridge' mining

shall not be undertaken upto 500 meters from the bridge'

Sandminingoperationsshallnotaffecttheexistingsourcesforirrigationordrinking

8)

e)

10)

water or industrial PurPose'
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11) The depth of the sand mining shall not exceed 3m from ground level' No further

excavationshallbecarriedoutonreachingthegroundwaterlevel,evenifbefore

F;ill:,n,jlrl""It1n" competent Authority shar be obtained ror drawl of ground

water, if any, required for the project'

The naturaisand dunes, if any shall not be disturbed'

No mining shall be carrieo ouiin the vicinity of archaeological sites'

12)

13)

14)

ComPliance and monitoring:

15) The applicant will submit half-yearly compliance report on post environmental

monitoring in respect of the stipulated terms and conditions in the Environmental

clearancetothestateEnvironmentalAssessmentAuthority(sElAA)'odisha'
SPCB & Regional Office of the Ministry of Environment & Forest' Odisha on 1'tJune

and 1,t December of each calendar Year and the same may be updated in the

website of MoEF & CC'GOI'

16) All necessary statutory clearances shall be obtained before start of mining

oPerations.

17) A copy of the clearance letter shall be sent
' 

Panchay al, ZtlaParisad /Municipal Corporation'

by the ProPonent to concerned

Uinan Local BodY and the Local

1g) Tncuoronoitions stipurated in the environmentar crearance must be futy complied with

before the lease granting authority' Tahasildar' Dhamnagar' Dist- Bhadrak will

closely monitoi tnJ strictlompliance on the ground of the conditions of EC and

submit half yearly monitoring reports' r'. .' '

19) The SEIAA, OOisna may revoke or suspend the order' if implementation of any of

the above conditions is not satisfactory. The sElM, odisha reserves the right to

arter /modify the above conditions or stipurate any further condition in the interest of

environment Protection'

20) concealing the factual information or failure to comply with any of the conditions

mentionedabovemayresultinwithdrawalofthisclearanceandattractactionunder
the provisions of Environment (Protection) Act' 1986'

21)ThegrantofthisEnvironmentClearanceisissuedfromtheenvironmentalangle
only,anddoesnotabsolvetheprojectproponentfromtheotherstatutory
obligations prescribed under any other law or any other instrument in force' The

soleandcompleteresponsibility,tocomplywiththeconditionslaiddowninallother
lawsforthetimebeinginforce,restswiththeleasegrantingauthority/project
ProPonent. 

r
Pollution abatement measures:

22) Vehicres hired for transportation of sand from the site shourd be in good condition

and shourd have a poilution check certificate and shourd conform to appricable air

andnoiseemissionstandardsandshouldbeoperatedonlyduringnon-peakhours.
23) The vehicles shall not be overloaded and shall be covered with Tarpaulin'

24) conservation measures shall be taken for protection of flora and fauna'

25) water spray should be operated on the village road to control dust emission while

transPortation of sand'

' tl
4-)---2
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26) The area from which the sand has been extracted be leveled and made free of any
(ocelgcr. deh,<(s qc Ra\qc,.q\s .

27) The surface of stockpile and sand processing areas outside the river bed is to be
scarified to a depth of 50 cm, graded evenly, and the top soil previously stored,
returned to its original depth over the area.

28) A river bed rehabilitation plan should be submitted.

Safety, Appeal:

29) Personnel working in the project shall be provided with requisite safety devices such
as masks, gloves etc.

30) The proponent shall take necessary measures to ensure that there is no adverse
impact of the mining operations on the Human Habitation existing nearby.

31) Any appeal against this environmental clearance shall lie with the National Green
Tribunal, if preferred, within a period of 30 days as prescribed under section 16
the National Green TribunalAct, 2010.

Memo No
Copy to

Delhi-1 1 0003 for information.
2. Principal Secretary, Forests &

information.

of Environment, Forests and Climate
Bhavan, Jor Bagh Road, Aliganj, New

Environment Dept., Governmeni of Odisha for

/Dt 28'5'lg
1. Joint Secretary (Environment), Ministry

Change Govt. of lndia, lndira paryavaran

3. Member Secretary, State Pollution Control Board, Odisha, paribesh Bhawan,
N118, Nilakantha Nagar, Unit-8, Bhubaneswar for information.

4. Additional Principal Conservator o! Forests, Regional Office (EZ), Ministry of
Environment & Forests, A-31, Chandrasekharpur, Bhubaneswar for iniormation.5' Chairman, Central Pollution Control Board, CBD-cum-office Complex, East Arjun
Nagar, New Delhi-110032 for information.

6. The Collector, Angul, / Sub Collector, Angul for kind information and necessary
action.

7 . Member secretary, CGWA, 18111, Jamnagar House, Mansingh Road, New Delhi _
1 1001 1 for information.

8. Copy to Sri Babuli Majhi, Village-Uteipur, Tahasil-Dhamnagar, Dist-Bhadrak, Odihsa
for information.

9. chairman/Member / Member secretary, sErAA for information.
10.chairman, sEAC/secretary, SEAC, paribesh Bhawan, N11g, Nilakantha Nagar,

Unit-Vl I l, Bhubaneswar for information.
11. Guard file for record.

Member Secretary

4
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